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Assistant Registrar
C.EST.AT, New Delhi

To
C.C.E.NOIDA
B-123, SEC-5, NOIDA (U.P)
C.C.E. NOIDA Appellant
Vs
M/S ECO PRODUCTS PVT. LTD. Respondent
[ am directed to transmit herewith a certificd copy of Final order No.73J/08-EX EX[DB]| dated 4-9-28

passed by the Tribunal under  Scction 35-C(1)of Central Exciscs Act. 1944
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No.2, R.K.Puram, New Delhi-110066.
Principal Bench, New Delhi.

E/4755/04

[Arising out of Order-in-Appeal No.186/CE/APPL/Noida/04 dt.28.6.04
passed by the Commissioner(Appeals), Noida)

For approval and signature:

Hon’ble Mr. S.S.KANG, VICE PRESIDENT
Hon'ble Mr. RAKESH KUMAR, MEMBER TECHNICAL

1. Whether Press Reporters may be allowed to see:
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of :
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair
copy of the order?

4, Whether order is to be circulated to the

Department Authorities:
CCE, Noida Appellant
Versus
M/s. Eco Products Pvt. Ltd. Respondent
Appearance

Shri C.S.Rajput, Authorised Departmental Representative(DR) For appellant
Shri 8.D.Gaut, Consultant for respondent

Coram: Hon'ble Mr. S.S.KANG, VICE PRESIDENT
Hon'ble Mr. RAKESH KUMAR, MEMBER TECHNICAL

Date of hearing: 4.9.0
ﬁmmorderNo. ~/ %‘?( N <ers

Per S.S.Kang:

The revenue filed this appeal against the impugned order whereby in

‘_\\ . [NEGENEN l "{ (')I
pursuance to the order passed by the Tribunal vJas allowed b)) the lower
A

authority. The only ground taken by the revenue is that the duty has not

been paid under protest, therefore, the refund is .time'barred. We find that
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the Tribunal vide final order dt.21.6.2000 allowed the appeal filed by the
appellant and set aside the demand. The present refund is filed as
consequen-tial relief. Therefore, it cannot be said that refund is time barred.
In these circumstances, we find no merit in the appeal, the same is
dismissed.

Order dictated in the open Court.

(S.S.Kang)
Vice President

\ -~
(Rakesh Kumar)
Member Technical




